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SHRI N. G, GORAY : Sir, you have
to take not ot this that the Attoiney-
General suggested that ten days should
be provided.

MR. CHAIRMAN : Do you expect a
decision from me ?

SHRI N. G. GORAY : We expect a
direction from you,

MR. CHAIRMAN: Now. thc Govern-
ment has listened to everything.

" SHRI BHUPESH GUPTA : Listened
to what ?

MR. CHAIRMAN: Government will
consider it,

SHRI BHUPESH GUPTA : Under
the rules I beg of you...

SHRI NIREN GHOSH : Govern-
ment should seriously consider it.

MR. CHAIRMAN : Government will
consider it. Do you think that when
three of you are standing up, the Go-
vernment will not consider it seriously ?

SHRI BHUPESH GUPTA : No, no.
1 request you, Sir. Apart {from being
the Chairman and a jurist, I am sure
you have got the point much more
cffcctively than we have made it. One
thing is quite clear. We have brought
to the notice of the House something on
the basis of what the Government itself
has said before the Supreme Court
through its Attorncy General.

MR. CHAIRMAN : You are repeat-
ing, Mr. Bhupesh Gupta. T think this
is enough. I cannot give any direction
like this.

SHRI BHUPESH GUPTA: You con-
demn it I beg of you.

MR. CHAIRMAN : I am not saying
anything, 1 cannot do that.

SHRI PITAMBER DAS : Onc thing
is very clear. The statement that has
been made in the Court is that a law is
going to be passed. Let the Govern-
ment at least admit or deny that they
have an intention of bringing that law
in Parliament, How does the Atlorney-
General know that Parliament is going
to pass the lav? Tet them at Ieas( say
something.
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SHRI M. R. VENKATARAMAN
(Tamil Nadu) : That is the minimum
which should be done.

MR. CHAIRMAN : Do you wish to
»ay anything.

THE MINISTER OF STATE IN THE
MINISTRY OF
(SHRI K. C, PANT): Sir, I have too
much respect for the House to make any
off-the-cuff statement on important issucs.
I had no notice and the full facts are
not with me. I am sure everyone will
appreciate that 1 cannot be expected to
make any off-the-cuff statement.

SHRI BHUPESH GUPTA : I agree,
but et 1t be done before the House
adjourns today.

MR, CHAIRMAN: Now, the Reso-
lution.

[MR, DEPUTY CHAIRMAN .n the Chair}

GOVERNMENT RESOLUTION SEEK-
ING APPROVAL OF THE PROCLA-
MATION ISSUED BY THE PRESIDENT

IN RELATION TO THE STATE OF

MANIPUR

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT) : Sir, 1 beg to
nmove ;

“That this Housc approves the Pro-
clamation issued by the President on
the 28th March, 1973, under article
3356 of the Constitution, in relation to
the State of Manipur.”

As the House would recall, following
a vote of no confidence passed on the
24th September, 1969 against the Minis-
try led by Shri M. Koireng Singh, the
former Union territory of Manipur was
brought under the dircct controi of the
President from the 16th October, 1969,
as provided in the Government of Union
Territories Act, 1963. This position
continued till the 21st January, 1972
when the new State of Manipur was
formed. Since the administration of the
State could not be carried on in accord-
ance with the provisions of the Constitu-
tion until the General Elections were held
and the Legislative Assembly came into
being, the President issued a Proclama-
tion under article 356 of the Constitu-
tion and took over the administration of
the State of NManipur from 21st January,
1972,

HOMLE AFFAIRS -
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Following the General Elections held
in March 1972, although no party emerg-
ed with a cear majonty, a Minstry
headed by Shr1 Alimuddin was formed
on 20th March, 1972 unde: the aegis
of United Legislature Party’ which
comprised the Manmpur Peoples’ Party,
the Socialist Party, the Umited Naga
Integration Commuttee, the Congress (O)
and some 1ndependents

The 1cport of the Governoi, Manipur,
has already becn laid on the Table of
the Housc The Governor has describ-
ed at length the political events of the
State which culminated 1 the necd for
the suc of Proddamation under article
356 of the Constitution

Gnen  the urcumstances that were
obtaiming in the State there was no alter-
native to a spell of President’s rule in
Manipur  The fact that the realities ol
the political situatton were such that an
alternative stable Government was not
possible was accentuated by the budget-
ary ,dead-line  So, it was decided that
tecourse should be had to article 356.
The next question that arose was whether
the Legislative Assembly should be sus-
pended or dissolved, The Governor did
express the view that the Asembly should
be hept suspended for the present  Such
4 view could, pethaps, be justified on
the bastis of a hopc of the possibility of
the political parties in Manipur sorting
out, given some time, their own internal
adjustments leading to an alternative
Mimstry  But the pohtical background,
set out i the Governor s own teport, did
not sustamn such a hope In fact, the
Goveinor himselt had not ruled cut the
possibility of his betng compelled to re-
commend the dissolution ot the Assem-
bly and the holding of fresh elections

On the positive side there were other
valid 1easons which argued m favour of
the dissolution of the Legislative Assem-
bly It cannot be dented that any
Government formed either by the Pro-
gressive  Democratic  Alliance or the
United Legislature Party  would be
dependant on the support of a large
number of defectors As the Governor
himself has pointed out there were
several members in either group who had
changed the party loyalties more than
once It is only reasonable 1o conclude
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that a Government based on such un-
dependable support can hardly provide
a stable admunstration which is of para-
mount importance to this young State
throbbiig with asprations and expecta-
trons It 1s most unfortunate that ever
since the State came into being there
have been defections and re-defections
If this murky political situation 1s to be
cleared, 1f the State 15 to devote 1tself
single-mindedly to the tasks ot social
and economic advancement, it 1s of the
utmost importance that the political
parties should go back to the people and
obtain an unequivocal mandate

Sir, I have no doubt that this august
House will fully appreciate the sound-
ness and constitutional propriety of the
course of action adopted in respect of
the State of Mampur and whole-
heartedly approved the Proclamation
ssued by the President on the 28th
March, 1973

The question was proposed.

SHRI NIREN GHOSH (West Ben-
gal) Sir, T take this occasion again to
ram home certain important things
which are agamn and again coming up
beforc the House, viz, the action of the
Centre and the Governor I would like
to make the point again that the enure
procedurc, the entire behaviour of the
Central Government 1s subversive of
democracy It 15 a fundamental fact of
life that the States people have some
elected bodies like the clected Assembly.
So the pertinent question that arises
15, whether that 15 the body which should
decide on those questions of wital fun-
damental ampoitance to the State or it
1s the Centre which just sees things
differently according to its whims and
hghts for its interests That 1s the moot
queston  If this 1s the way the Centre
1s behaving m regard to the States, than
abolish the States of India, abolish the
State Assemblies, set up a completely
umtary government  You face the
musc That can be understood But
this bluff, this hoax of having State
Assemblies and State Governments and
of the State people having the right to
elect members and your denying them
those nights, this 1s something extraordi-
nary, something of duplicity, par excel-
lence, 1f there 15 defection and re-
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defection, let those parties, those mem-
bers, discredit themselves by their beha-
viour as much as they like. It is left
to them. And people have not forgotten
it. And the Congress has masterminded
defections from all parties except per-
haps our party. They could not. From
Cong(0), from the BKD, from the
Muslim League and what not, So, lct
them not talk of defection and redefec-
tion and say that this Assembly cannot
be expected to do anything. 1f the
Assemblies cannot be expected to do
anything, there should not be any State
Assemblies anywhere in Indian, and you
should rule from the Centre. In prac-
tice it has come to such a pass that the
State Governments are some glorified
munjcipal corporations, nothing more,
nothing less. Even after there was de-
fection and redefection, the Governor
should have called the Assembly and
the Assembly should have decided whe-
ther it can torm the Government, a
stable Government or an unstable Gov-
ernment, or whether the Assembly wants
that there should be a fresh election and
when to hold that election. All thesc
questions should be decided by the State
Assembly which is the clected body and
not by the Governor who has been im-
posed by the grace of the Centre for
running those offices which have no re-
lationship with the Centre.

Whatever traditions wec have deve-
loped we have inherited from the British
Government, So these centres of nepot-
ism, partisanship, political corruption
and officc of imposter should go, they
should be abolished, Can anybody
think that the King of England would
decide whether Parliament can form a
government or not, whether Parliament
should be dissolved or not or whether
the elections should be held or not? It
is a wonderful thing. It is thc Parlia-
ment or the parties that decide, and the
King abides by their advice. That is the
position. So I would like to say that
Mr, B. K. Nehru particularly should be
sacked. He has worked in a partisan
manner and he has ullowed the Assem
bly to be kept in suspense. Why ? Does
he hope that the Congress will be able
to have some defections so that they will
form a stable Ministry 2 After the fall
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of the Alimuddin Ministry, if they had
the majority, the Assembly should have
been called and a coalition Ministry
should have been formed immediately.
1 would have no objection even if the
Congress then came to power. Now it
is a partisan thing. It is the Assembly
which should decide, not Mr. K. C.
Pant, Mr. V. V. Giri or the Prime
Minister and her Cabinet or the Gov-
ernor, They should have no power to
make a recommendation. The entire
thing has become a slur on the demo-
cracy of India and it is time that a halt
1s called to <uch a thing. By your ac-
tions you are exposing yourself more
and more to the people. Let the people
sec the thing in its true perspective so
that you provoke a rebellion in the
Statcs.  Let them feel that their
overeign and fundamental rights are
taken away, smashed. usurped, trempled
under foot, that they are nobody. 1
welcome it so that there is some time a
rebellion from three, four, five or six
States. Then you will face the music
at the Centre. *

SHRI BALACHANDRA MENON
{Kerala): Sir, soon after Orissa we are
now discussing about Manipur. Luckily
the year is out today; otherwise we
would have been discussing some more
States. But we do not know what will
happen when we come back after
adjourning,

AN HONOURABLE MEMBER:
What about Kerala ?

SHRI BALACHANDRA MENON :
It is same thing cverywhere. We are
passing through a very dangerous period
of governments getting dissolved and
the President taking over the eatire ad-
ministration in the States. This is be-
cause we know there is a good deal of
discontent among the peopic. They are
not satisfied over the manner things are
going on. The result is they want
change.

Certain parties try to keep the status
quo but they find it difficult, Then the
other parties are trying to win over
people by defections. Though we have
been promised several times that this
defection Bill would be brought forward
but it was not done. WNow there is the
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gala day for everybody to go from party
to party, to create maximum unrest in
the State. This could have been very
well avoided if we had taken certain
steps earlier which was not done, Now
at least the Central Government was
clever enough to see that it did not

-accept the recommendations of the
Governor. If it had done so, certainly
the people would have come forward

and said, “Here is a partisan stand which
you have taken.”

In Orissa when there was a sort of
majority for the defectors, you were not
prepared to accept a Government there.
Now if you had accepted it here in
Maripur, you would have been charged
with having taken sides. You were
clever enough in seeing that and you
have escaped that criticism. 1 congra-
tulate you on that political sense which
you have. But the Governor should not
have given such a report. The Gov-
ernor has said that the Assembly could
be kept in suspended animation so that
you can have sufficient number of peo-
ple on your side to form a Government.
This suggestion for suspended animation
was intended only to help certain parties
to get the maximum support so that they
could form their own Government. That
is, to encourage defections, this would
have been the best thing, I am sorry
such a report should have been sent. Tt
required immediate dissolution of the
Assembly, if the situation was so bad.
The people are tired of President’s rule
in Manipur. They had suffered even
previously. The people are disconten-
ted, but then there was no other way
for the Government. I congratulate the
Government on having taken a very
same step in this matler. But I am
sorry that the Governor's report was
really not very helpful. In such cases,
the Governors should send very objec-
tive reports. What happened was, it
was tried to help the Congress to get
defectors, if there was a chance of
keeping the House in suspended ani-
mation, Such a report is dangerous
and such politically motivated reports
should not be sent by the Governors.
The Governors should give objective
reports, They should see that no defec-
tion is allowed. If they fird that defec-
tions are there, the best course would
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be to recommend dissolution of the
Assembly and not to wait for a better
time to come so that the defectors can
form a Government of their own. Such
should be the stand. Directions or
instructions to that effect to the Gov-
ernors should be there, so that reports
are sent in such a way. That is all T
have to say. 5

oft A fag = (ST W)
Ieaamt ft, o1 faduw o7 & guwar
g 7ga AifaT am w27 #7 Arawawar 2
AR Al afT A g R s i fe
THF-A9T O T WFR & TFRaoey
W AT & AN A & @y g fa
gIT TwAl FT fagrT aang 9 FY s
g T Treeufa arEe Fg7 9T w4ifa| F<
faar s &

fIe, gHTT TF AgA a9 N
aifes T &, afe 4 ag ¢ fr qae §
9 ¥ 9T qAEE T §, a1 /A
#1% srfqmafea 7€t gr, AfeT agi %
T A we fAaer A9Ea g Sy
arfed oF fF g% 3w aror SEF! Hiew
auF &, TEr € 1 9 | /iy a7
3@ & A FgT asar & & ww aw g
TgEY TN IS & STHA AGT A
T A agy w10 § fo sodw F7 faFa
€ HTT GHI FYL AT @IE | oA
W @ & fr avg-awa aT T Sy
forara GamR F1 dT FE AT ATIEFAT
i g & 7 W avary | AL ot el
¥ a wEr g A Tarw e & g
qq § T FTLO & IA-ATT | AG(-SIgT I
oY, forer TTT FT FREE I gE o,
TqT 9 THEAT WX AL @ F,
Ffyore 99 Fogi aX g | Tiw Ay &
I T A A YA = § F m =™
I FT 90T 1 VA F fau g
fadm a1 <& 8, aog 7% fadws ol
& QT AEr AT | FAE TR T T
TATAT T G 3 TS & UHA T
# gugar g {7 ag wwewdr a6 A
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[+t qra Tog awi]
AT | §F TF IA-q5 F (0 afaq F1
AT T BTEAT 7 IS g9 TF Ig IA-
g w7 & AE gadr q F9 F
(Interruptions) T@F wadF I
g, =T A A | Ay, e, 7 ag 2
QT 97 fof 919 qF T9-959 a73 T8 En
9 T [qamT aumn FT 38 ST 9T
g1 a7 TEY & AFAT AR T TH GF
faar gan wa gt @it wi aeeafy
HT ATAT ASEAN-TAAT FTIH AT WIAT T
OTq €97 HeEIST 97 g% & [ ag few
THIT F1 SHEHFAT grf, forg T @1
IVTEE N | & § 9 fAaEw &
TR AT war ot & fr feeama
FT fae & TedT § T AT FT TICT FL
HX 3T FIA F1 YT 7 & T g99-
IIT FUM IR ATTIH AT FI,
QAT HT Sredr R |

¥t ag #gr 70 fr Teeafy wEA
B AT &Y Y § ey T AT
=1fge | 2w, f g & o g
gw B 21 @ & fa dm-91ead & g
WY gO——AA AT FI--F  qEAT
I fF T TW T F TAF g
I9TAd FT GFET IAM A OGEET §
FIT g0 F8 9F4 & fF Y Tomw 21 3
AT A WRE

at ggAw zwamw Fraaigs fw
T & forelY a3ea 9 ag w7 fF ag
9% FIT gI9Y § AN 4% ST ¥ 7 §,
AT THTT & ST & g1 #1S § |
I T FRT FT G Fgl, 98 fauy
AT geme weied F1 A fagr aar g
f& ¥ 9% 3@, frg ¥ ag oA aEar
g fF St g s A g R Y oo
g3T 9L G W@ FLFE AFT & fF A
TN ¥ X § | A AT qOT
ORIy gfoa & 7€ §, W IF
wsz g1 g § fF afs sdt o< & S9ar
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@1 &Y 7 qAAan g fF ag qey gR Ay R
W= gaT [afsq w11 9g  FgAr qgar fF
qET SHIARN FT G MTIRIFAT AT
AT, &9 T F A GF-UF TS
TET @F gl ST &, AT SF AV
| Fr A F A qeEar & fasg
AT &, FE T & 94T g W 2,
FET TqU F1 JANT & @I &, FET AR
SHTT AT T AT AT & | T THT HY
T ® JEIT AT FL TF AR
T F7 A 2 AR R Fgar g fF a
TT FCATATE | 78y 70 3 fr gorama
FIRA ¥ 17 o7 gETT Rfad g Sy
Tl ¥ JEAIAT AF TEET ALY g1 arar
FifF a9TEE ®1 S arefas w7 4,
gearfar afva &1 g, EWEfes
FFEL FT FATAT 9 §H AR F qHA
A 7 T Ag & AF gifE gAw
I THT T TIET qIEGT FOA 39 | AT
TTAT | AT @ Frarer afE, s aArsT
7 3= Afegam sgam@r g, faan
| ® Argar g, f9gv ag sar #
AW CFT g g aan o afeq faar
4% & 7907 7 fast @FT AT gaare ?
TEY EY FAT | TET A1 1T Sy ferepet
grr | fawedt fmr =nfge, 9 G
gt =rfer feer Ody g & 9@
2T =nfge fSo% arr F9E1 w49 2,
ST gT YT & AT ] A%V @, A
I 78 fa7 A @1 9w fv ag
qifa@e a7 o¥FEAr § A7 9% | o9
TH THIT FT TG FATL 7 | =97 @I
g a1 FaT gSTad gATR W | forar <@
STeaT ? ggEl gfha w7 oY gw o
g T} E g 9F gHTX HIAA (AT Ay
ag qEATMET FY SEfoar 93 gRh, a9
AR TR ETHT TS TR F T9 TH
FT Y I ¢ 98 3% T8T § gl We2ra
g, stk few wfafew dod
ST Q@ & | ST & SHWRAY 7 qgT FA
& T & TG Y ST qF g v
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E iR siq AU AF TF ARTAT FAAT
TZAT & | TH ASIATT &1 7T F {71,
TA-ATA FT UFA & (AT, 39 JFIT J
TeTIfT FoWAT ATAR A AW
FAT 93, faara aumd @ T FET 08,
# aRAT § 37 AN Foraa £ wr19-
sIFAT & | § a1 7g fAaga e e,
fF awre #1 T fagy Wy gaR am &
g=x Fife ¥ fafnfer aesifas g, Aar-
o7 &, A faaTT, 35FT 57 9% fawaw
FIA FT qrawmFa & 5 A # gw e
AT F1 F T A, A=W &9 |/ 5w
TFTTF TAT qFA & | FfG JAATT FOUrAy
JA1T FY qET & fEwr a7 A -
TFHAT & A1 I gIAT AW | BT qFaAT B
AF  TH WHIL F GATT I THA g
¥aor fager wrzz &7, @y afa w@
®IZT FIA FY ATTVAFAT FE§ | AT
FT AT AT I FY TH F 1 TaaT
g, et aret &1 T F A=t FIA A
HTFIAFAT Ay &, UF & BEHWM 9%
YTHT JTAT-I9T srrefearenst & faug
# SR qATF, TH GFIL F ATF GATT
gl goad ¢ fag & @ gw1T v qA0T
ST AT ST WHAT § A1 TA THIT
¥ FAGF TATL W H o7 AT & 1 F T
& g FIAT ATEAT § |
SHRI G. A. APPAN (Tamil Nadu):
Mr. Deputy Chairman, the President’s
Proclamation regarding the dissolution
of the Assembly in Manipur is before
us. It is really very surprising to note
that State after State is coming under
the President’'s rule. Why? Some
power-mongers, opportunists,  selfish
people, trecherous people, and people
who are not true to their Party on whose
tickets they were returned to the Assem.

bly began to change sides and change
colours like chamecleons. .

SHRI K. C, PANT : It sounded like
Tamilians,

SHRI G.A. APPAN : Not Tamilians,
but Chameleons,
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You know that Government of India
have been professing for some time that
they would soon bring forward a Bill or
enactment to forbid defection. Why it
has not been done so far is a matter for
consideration for the whole nation, Of
late, defections have been happening in
the Congress circles. Why ? There are
people who would like to come to the
forefront and who would like to cap-
ture power with their mouths oozing
saliva all the time, They would like to
do anything, right or wrong, to capture
power. They would do it in a malicious
way, in a surreptitious way. It is really
unfortunate that Congress people try to
defect like others defect from their res-
pective Parties. By doing so they only
betray the interests of the pcople in
whose name and with whose support
they have come to power.

No wonder. Sir, power corrupts and
absolute power corrupts absolutely,
After tasting power, nobody would like
to part with power unless and until they
are thrown out like rotton cabbages or
like rotton addled eggs. No wonder.
That was why I had been telling the
House for a long time that we should
follow the policy of weighted suffrage
Some time back when I was speaking
about weighted suffrage on the floor of
the House, the Law Minister, the for-
mer Law Minister, who is no more,
asked me what is meant by weighted
suffrage.

AN HON. MEMBER: Why no
more ? s

SHRI G. A, APPAN : I am talking
about Mr. Menon. He asked : “What
is weighted suffrage ?” Howe can peo-
ple in charge of Law, in charge of
Home, in charge of politics, in charge
of Parliamentary Affairs, be there with-
out knowing the various procedures and
systems of voting, the systems of sufi-
rage. If the policy of weighted suff-
rage is adopted in our country, we can-
not sce such constant, frequent and un-
desirable defections as we have been
secing now. That is why the DMK
people, the Gevernment of Tamil
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Nadu, have been advocating State auto-
nomy. Any State administration can
be answerable to the State Legislature
only and they cannot be dispensed with
or thrown out at the whims and fancies
of those in power. Here a question
has come : A number of Chief Minis-
ters have been selected, appointed,
rather than elected, That is why, you
know, that people in power and autho-
__rity are being suspected. The natural
rule of law of election for the Chief
Ministership should be only that of
direct election and only the House
rather than that he should be appointed
by the party chief in power. Further,
Sir, in all good faith, we supported du-
ring the last election the ruling party,
the Congress party. Unfortunately, we
have misplaced our sympathy in the
hope, in the false hope, that they will
- be true to the law.

--SHRI K. CHANDRASEKHARAN

(Kerala) : Mr. Appan, it is not a fact

that in your State of Tamil Nadu, the

Congress party which the DMK had

supported is in league with thc Anna
" DMK now ?

SHRI G. A. APPAN: Let us not
worry about all the parties, but only
about one party and not all. 1 do not
like to club people and mix up matters.

. Let me be frank and let me tell what I
want to say. I speak on the floor of
the House in the interest of the nation,
in the interest of the correct morals
which the people, elected people, should
be able to follow in the larger interest
of the nation and in the larger interests
of the communrity which should be
served rather than the sclfish interests
of individuals and party people. But,
unfortunately, we supported in the last
general election, about nine Members of
Parliament, ...

AN HON. MEMBER:
Mr. Subramaniam.

. SHRI G. A. APPAN : Unfortunate-
1y, some of them have become not very
fhappy people or people who deserve . ..

s
-

Including

MR. DEPUTY CHAIRMAN : They
are quite happy.
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SHRI G. A. APPAN : Anyway, Sir,
they should not be. Sir, there is a
Tamil proverb :

“Uppittavarai ullavarai ninai.”

It means that if somebody gives even
a pinch of salt, you should remember
him and you should be grateful to them
throughout your life. Some members
like Mr. Mohan Kumaramangalam
and Mr. Subramaniam said that unless
Mr. Karunanidhi comes to their consti-
tuency. they won't stand. 1 offer my
success at the feet of Karunanidhi.
Having said like that, they are trying
to create some rift between the Prime
Minister here and our Chief Minister
there and between the Congress Party
here and the D.M.K. Party thcre. They
are Tamilians and they forget that the
interest of the Tamilians will be jeopar-
dised by their narrow-minded policies.
All thecc things should not happen as
have happened in Manipur. Mr. Gopal
who was just a young man from our
Paity says: appoint a Commission. Mr.
Menon says : appoint a Commission.
Everybody says; appoint a Commission.
The administration of any State can be
answerable only to the State Legislature
and to nobody else. They have com-
pletely forgotten that when the Gover-

nor has advised thc Government to
keep the Assembly for some more
time, the Government of India has

decided or chosen to dissolve the As-
sembly. Our Home Minister has given
some reasons for the resolution now be-
fore us... (Interruption).... May be
dissolution is correct. Where was the
need for a small State like Manipur ?
We are trying a policy of muddling and
meddling. Why do you c¢reat small
States ? Andhra people are giving
trouble. They were giving trouble
some time back. Here are Manipur
and Orissa. I do not know what is
going to happen in Kerala and Mysore.
The state of the poor Chief Minister
of Manipur is very very disheartening.
When the Government said that  the
question of river dispute of Kaveri
should be settled amicably between the
States of Mysore, Kerala and Tamil
Nadu, he is making a statement that
he i< obstructing the waters.- Therefore,
we should have state autonomy in the
larger interest as we have in the U.S.A,
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If we have the presidential form of
Government in India, that will also be
advantageous to our country,

MR. DEPUTY CHAIRMAN : Now,
you wind up,

SHRI G, A. APPAN : Mr. Deputy
Chairman, Sir, T have to point out to
the hon. Minister that we should have
sufficient finances to run a State. We
are unnecessarily taxing our people. We
do not know how the people of Mani-
pur are breaking under the yoke of
heavy taxation. Most of the poor peo-
ple in our country are groaning under
the yoke of heavy taxation. We are being
spoiled by the overflow of paper cur-
rency. This is nothing more than the
token coins which we used to have in
our infant classes in order to tcach us
rupees, annas and pies calculations. Let
the Government decide its fiscal, finan-
cial and development policies. Let us
have a promise that nothing like Mani-
pur, Andhra and such other things will
take place

MR. DEPUTY CHAIRMAN: 1
think we can sit through till about two
O’clock and finish the business because
there are not many speakers and be-
cause if the House sits through and
finishes the business then we do not
have to come back again after Iunch.

HON. MEMBERS : Yes, vyes.

MR. DEPUTY CHAIRMAN : Yes,
Mrs. Purabi Mukhopadhyay.
SHRIMATI PURABI MUKHOPA-

DHYAY (West Bengal) : Sir, I rise to
support the Proclamation, Many hon,
speakers have told the House about the
maladies of defection. In the case of
Manipur we have to consider the case
on a different footing—it was not a case
of defection alone, The persons be-
longing to the ruling party, that is, the
Manipur People’s Party had, in the Jast
clection, only fifteen seats and the Con-
gress had seventeen seats. The Congress
refused to form a Government there
with the assorted strength of others
who were elected on different tickets.
When we refused as the largest majority
party, the Manipur People’s Party,
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with their assorted strength formed a
Government there and Mr. Alimuddin
became the Chief Minister. Just within
a few months after the Manipur Peo-
ple’s Party had started its regime, the
administration became famous for the
corruption that even the Ministers and
persons of high position belonging to
the Manipur People’s Party were in-
dulging in. The Ministers were amass-
ing wealth. The people of Manipur
resented this kind of administration in
Manipur, After eight or nine months
of rule some of the Minister belonging
to the Manipur People’'s Party—even
the General Secretary of the Manipur
People’s Party, a bright young man—
revolted against it. Some of the per-
sons who were elected as independents
and who were taken into the Cubinet as
Cabinet Ministers and also as members
of the Council of Ministers resented it
and protested against it but it was of
no use. Then they threatened to resign
and ultimately they resignecd. The
Deputy Speaher of the Assembly also
tendered his resignation; the Cabinet
Minister in charge of the Development
Department also tendered his resigna-
tion: the Minister of State for Industrial
Development who himself is the leader
of the Kukis also resigned from the
Council of Ministers. The Congress
had no hand in it. It was due to their
own deeds and their own mistakes that
their own Ministers had resigned.

We call it a defection when somebody
elected on a particular party’s ticket
changes sides and goes over to other
parties. In the case of Manipur most
of the people who resigned from the
ruling coalition Government were peo-
ple who were elected as independents
and as independents they shared power
for some time but when they thought
that by sharing power they will only be
sharing the bad reputation of a corrupt
Government and Ministry, they tendered
their resignations, )

V ¥ .

Mr. Deputy Chairman, Manipur is a
very difficult place. It is a beautiful
place and if you go to Manipur you will
find its landscape very picturesque. The
whole State comprises of 8,650 square
miles in area and out of that 8,000
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square miles 1s hill area, Only
19 seats out of 60 belong to
the hilly areas, and these scats
were won by the Indepcn-
dents and the Congress. In these hilly
areas there arc different divisions and
sub-divisions in the tribal population
also. They speak different dialects,
they have a separatc ecntity altogether.
Morey is the last post from Manipur
side to Burma. It is only 60 miles
from the town Tmphal. And it is the
international border. Manipur has a
long international border and its deve-
lopment has to be considered from that
aspect. There are divisions and sub-
divisions, as 1 told, you in the tribal
population. The main is the Kuki, that
is the largest tribal population in Mani-
pur. Mr. Halkomong, who was the
Minister of State in the erstwhile Gov-
ernment, is the leader of the Kuki tribe
and his organisation is known as the
Kuki National Assembly. They want a
land of Kukis. Then there iy Hmar
Union. They want Manipur, which is
contiguous to Mizoram, to have a larger
Mizoram, independent of the Indian
Union. “Larger Mizoram” i< the slo-
gan of Hmar union. Then there is the
most hostile element of Nagas. Their
underground organisation, as you know,
is (as they call it) the Naga Federal
Government. They have the over-
ground organisation, which is known as
the Naga National Council. The Gov-
ernment of India banned this Naga
Federal Government, the undergound
organisation, and also the overground
organisation, the Naga National Coun-
cil. But in Manipur though the Cong-
ress Party made serious demands from

1 e M,

. the Government that this Naga Nation-

al Council, which is nothing but an
overground organisation of the Naga
hostile elements, should be banned. It
was never done. On the contrary, Mr.
Saiza, who is the lcader of this Naga
National Council, is the brother of the
oulgoing Cabinet Finance Minister,
married the niece of Mr. Phizo. And
the foreign agencies, as you know, Sir,
try to be active on the international and
internal borders of the hilly areas. They
try to function in these areas through
different channels. Sometimes we can
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catch them, sometimes when they in-
filterate into other borders, as you very
much know it, it is very difficult to
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catch them at that level. But the
amount of support this overground
organisation under the leadership of

Mr. Saiza received under the Minister-
ship of Mr, Aleemuddin is amazing. An
organisation which is banned by the
Government of India, running an over-
ground organisation with the same anti-
national, anti-Indian hostile Naga ele-
ments, was receiving all the financial
assistance from the erstwhile Govern-
ment, Then there is another organisa-
tion in the valleys. This organisation
1, known as Panmyl, Pan-Manipur
Youth League. What is this organisa-
tion? The Speaker of the outgoing
Assembly is the leader of Panmyl. Pan-
myl is an overground organisation
whose main slogan is, cut out Manipur
and integrate it with other countries
which are not friendly to India. When
all these anti-national, anti-Indian ele-
ments are so much active in Manipur,
the Government of India has to take
a serious view of Manipur State.

Sir. I now come to the Report of
the Governor. It is a very interesting
Report. I know most of the facts
about Manipur because that is one of
the places which I very often visit on
behalf of my organisation, namely, the
Indian National Congress. Now in the
Governor’s Report you will find in the
third paragraph the strength of the
Congress is shown as 17 after the elec-
tions. Then on page 2 towards the end
the Governor says’ ... Congress, which
by then had 18 members as the net
result of assorted floor crossing...”
if 17 is the figure of persons direcily
clected by the people on Congress ticket
how can the figure of 18 be shown on
page 2 as the strength of the Congress
through assorted floor crossing? This
is something—I have no doubt about
tue capabilities of the Governor—which
1s contradictory 1o what he says in
paragraph 2. As far as the Congress
Party is concerned, we are not interest-
ed in toppling any Government whatso-
ever. It is the prerogative of the Oppo-
sition. Look at Orissa; was it our effort
that the Government was toppled there ?
We are not interested in toppling any
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Government. Our DMK friend from
Tamil Nadu, Mr, Appan, said that Con-
gress is always doing this.

AN HON. MEMBER : He said so
.many things.

SHRIMATI PURABI MUKHOPA-
DHYAY : 1t is better to ignore what-
ever he said. He was telling something
abcut DMK and the ADMK, Sir, if
we were interested in that, the situation
in Tamil Nadu would have been ju-t
the opposite of what it is today. Their
own comrades are trying to topple the
Government there and why should w:
sdid our support directly or indirectly
to it? We have our Governments
throughout the country and it does not
just matter if we do not have it here
cr there in one or two places. If we
want to come into power it is with the
blessings and support of the people not
through indirect or backdoor methods.
Their own members there formed a
Progressive Independent Group. They
came to us and they wanted us to for:
the Government, We said we were not
interested in forming a Government in
Manipur only for the sake of coming
to power. But it is equally true that
we are very much concerned about
what happens in Manipur. Manipur is
situated in a strategic position and we
cannot just simply ignore the problems
of Manipur, and the anti-national and
anti-Indian activitic. of a section of the
people of Manipur. Among the others
is the largest loyai section under the
erstwhile name of the Naga Integration
Council. They have all merged in the
Congress. The Kuki National Assem-
bly have approached the Congress. They
want to be associated with us. There is
no reason why all these nationalists
people of Manipur under different ban-
ners and different heads should not
combine to fight against the anti-Indian
and anti-national activities of the people
who arc there in diffcrent names, whe-
ther it is underground or over-ground,
doing harmful things against the whole
solidarity of the country, integrity of
the country and security of the country.
With this aspect in view the Govern-
ment of India took a right decision in
not having a Government there which
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may not be—I do not mean stable—
well-equipped and strong enough to
fight the anti-national and anti-Indian
torces and the foreign agencies which
are functioning there. That is why the
President’s rule has been clamped on
Manipur. 1 whole-heartedly support
the measure. [ would only appeal to
the Minister of State for Fome af-
fairs, Mr. K. C. Pant, who has personal
knowledge of Manipur and the whole
Lastern region, to have a soft cormer
for the people of Manipur and for the
people of the under-developed areas
who just live on the mountains looking
10 us for their help and succour.

SHRI K. C. PANT : Sir, I find that
there is really no need for me to reply
to the debate because except for one
hon. Member, the others have not criti-
cised in any manner the action of the
Governor—[ would say, two hon. Mem-
bers, one for one reason and the other
for another So, [ do not want to re-
peat what | said earlier in my opening
statement.

1 find that the criticism came mainly
from Shri Niren Ghosh. He is not
here now. And all T can say is that T
admire his capacity to work up strong
indignation without any Ussis. (Inter-
ruption) 1t has little effect because
there is no basis. He worked himself
into a rage and even on this occasion
he repeated parrot-like the whole charge
that the Centre is furthering its parti-
san interest in  Manipur. The facts
speak for themselves. The Congress
could have formed a Government.
Even the Governor did not suggest the
dissolution of the Assembly. And all
the tacts pointed to the possibility, as
I said in my opening statement, of the
Congress being able to forin a Govern-
ment.  In spite of that, for the reasons
which T explained, the Congress chose
not to form a government in Manipur
and the Assembly has been dissolved.
Now, under these circumstances. the
charge that the Centre is advancing its
partisan intcrest does not need to be re-
jected, it stands rejected by the very
{acts of the case.

Sir, he mentioned that even if there
were defections and re-defections that
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was not the remedy. That I cannot
agree with, and I would only refer vou
to the history of the previous year ever
since the formation of the Government.
In fact, if you look at the circumstances
attending the formation of the Govern-
ment in the first place after the general
elections in Manipur—the facts have
been referred to by Shrimati Purabi
Mukhopadhyay in a very knowledgebale
speech—if you make a reference to
those facts, you will find that right at
the beginning when the Government
was formed after the general elections
when the Congress had come out as the
party with the largest number of mem-
bers but declined to form the Govern-
ment and after that when the Manipur
Peoples Party formed the Government
in the first place—on page 2 of the
Governor’s  Report—among the 32
MLAs who started it, one was a Cong-
ress defector. In other words, it was
born in defection, this Government, and
thereafter, if you look at the history
of the last onc year, then you will find
that instability progressively. On the
4th August, the Naga Integration Coun-
cil merged itself with the Congress, On
the 10th October some Manipur Peoples
Party members announced the forma-
tion of a lobby inside the ULP (United
Legislature Party). Then on 16th No-
vember, 3 members, Shri Raj Mohan
Singh, Shri Lakshman Singh and Shri
O, Tomba, members of the Manipuri
Peoples Party which had formed the
ULP in October resigned from the
party. So, ultimately, two of the Minis-
ters alongwith seven MLAs who had
formed a separate group resigned. I
do not want to go into the whole his-
tory of the previous year except to point
out that there was progressive instabi-
lity. It was not just a sudden defection
of nine members, which is to be noted.
But the fact is that all throughout the
year there was no ttability in Manipur
of the kind which you and I would
have liked to see there which is neces-
sary for that State for its development

and because it is a sensutive border
State,

So, all these facts have to be kept
in mind and in deciding about the for-
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mation of a new Government, one has
to consider whether the repetition of
such an experiment with only 17 or 18
members in the Congress, 5 members
perhaps in the CPI and other 9 mem-
bers having come from outside is right
and desirable for solving the ills of
Manipur. This is the problem and it
is in that light that we have to see this
question,

Shri Niren Ghosh offered various
comments. I do not want to take up
much time of the House on those
points. Hec said that the Assembly
should decide. Here, in fact, the As-
<embly did decide in the sense that a
no-confidence motion against the Minis-
try was being discussed in the Assem-
bly, Thirty-two members were sitting
on the opposite side and I think 24
members were sitting with the Govern-
ment, two were absent, and there was
one seat vacant, That is, in a House
of 60, there were 59, one was the
Speaker. Out of the rest, it was very
clear that the Government lost its
majority and the Government resigned,
and it was on the floor of the House.
So, there is no question of the Assem-
bly having been bypassed.

Now, Sir, Shri Niren Ghosh sur-
prisingly enough quoted the practice in
England to fortify his argument, an
quoted it all wrong, if 1 may say so,
in the sense that he taid, “Can the
King decide who is to form the Gov-
ernment ?”  Actually the King does in-
vite the leader of the majority party
and asks him to form the government.
That is the practice there also. But
that he should have looked to England
for an example is indicative of his
frame of mind these days. The Gover-
nor has given very sound reasons for
that.

SHRI N. G. GORAY (Maharash-
tra) ; Why did he not refer to some
Communist countries where there is no
practice of inviting anybody ?

SHRI K. C. PANT : If is true that
there is perhaps no practice. But I am
not sure even if he wanted to which
Communist countries he would refer to
these days., That is his problem.
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Sir, the Governor has said that be-
cause of the time factor alone “I have
no hesitation in recommending that you
should immediately take over the Gov-
ernment of Manipur under article 356
of the Constitution”. He was referring
to the need to pass the Budget because
it may take some time and the Budget
may not be passed before the 3lst
March, On that ground also he has
made out a case for the immediate im-
position of the President’s Rule. I neced
not dwel on that further.

Sir, Shri Niren Ghosh said that the
Governor had not acted cofrectly in
imposing the President’s Rule, and very
generously he said that he would not
mind even if the Congress formed the
Government. Suppose the Congress
had formed the Government. 1 can
well anticipate what his speech would
have been. But I do not think I need
trouble the House with that at this stage
but the point to be remembered is that
in this case both the Chief Minister
and the Manipur Pecople’s Party Presi-
dent and the President of the Socialist
Party, all three recommended that the
President’s Rule should be imposed. It
is interesting to note that the President
of the Manipur People’s Party recom-
mended that the Assembly should be
suspended. The Chief Minister recom-
mended that the House should be dis-
solved and the Governor has accepted
or made a suggestion which corres-
ponded to the suggestion made by the
President of the main party in power.
This is an interesting sidelight and I
think the House would be interested in
knowing this. :

Shri Balachandra Menon and some
other friends referred to the Defection
Bill. Varmaji referred to it also. 1 do
not want to go info the history of the
formation of the Defection Bill based

on the Committee which was formed
carlicr. The discussions with the Op-
position leaders in Parliament are

known to all friends, Therefore, they
also know the reasons for the delay in
bringing forward this Bill. But now 1
am glad to say that the Bill is in the
final stages and, as far as we are con-
corned, we are very anxious that we
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should be able to bring this Bill forward

very early, if possible, in the present .
session itself,

SHRI SUNDAR MANI PATEL
(Orissa) : Are you bringing this Bill
during this session ?

SHRI K. C. PANT : That is what I
said, namely, we are very anxious that
we should be able to do it. But I
would ask Mr. Verma not to anticipate
the provisions of the Bill. He said he
would be disappointed by the provisions
of the Bill because they should provide
for a Member having resigned his seat
in case of defection. All I can say is
that he should not anticipate what the
Bill contains., May be it will meet with
his opinion in the matter. But at this
stage he should not anticipate that it
is on the pattern of the early Bill which
we had discussed with the Opposition
leaders. There have been changes.
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Shri Balachandra Menon objected to
the Governor’s report, and he said that
it should be objective, but the Gover-
nor was triing to be helpful to the
Congress. | do not think that this was
at all fair because the Governor has
spelt out the reasons for making this
recommendation. He has pointed to
the peculiar circumstances of
Manipur, to the fact that Manipur has
had long spells of President’s rule, to
the fragmentution of its cociety, to his
expectation that even later elections
may not produce a kind of stable Go-
vernment, and so on. I need not go
into them. But above all, if the Gover-
nor feels that in a State like Manipur,
it would be better to have a popular
Government that is not a sentiment
which we should really object to. It is
because of other factors that in the
halatice, we have chosen to dissolve the



59  Re Seching approral of
Proclamation issued by
[Shri K. C. Pant]

Assembly. If the Governor has given
due weight to the other side of the
argument, I do not think we should
object to it. And in any case, the
Governor in the last sentence of his
report has said that he may well be
compelled to advocate dissolution of
the Assembly to the President under
certain circumstances. So, hc has also
envisaged that possibility.

Sir, Varmaji referred to other ques-
tions which were of a more general
nature. I do not think I should get
involved m arguing general questions,
questions concerning the state of our
democracy and so on. My hon. friend,
Shri Appan, who always makes a re-
freshingly original speech, referred to
various points which covered Tamil
Nadu and other things. But he gave
the final solution to the problem of
Manipur : he said, why Manipur at all ?
That is a kind of radical solution which
might appeal to him but which I find
very impractical at this stage,

Sir, the other thing he said was that
the Mysore Chief Minister has made
some statement that he would obstruct
water from going to somc other State. ..

SHRI G. A. APPAN : He has ob-

structed, not ‘“‘going to obstruct”.

SHRI K. C. PANT : [ do not know
whether he has done it or not. But
having said that, he pleaded for State
autonomy. If any argument can  be
advanced to contain this fad ot “State
autonomy”, he has advanced the argu-

ment. He has given the final argument
why the States should not have too
much autonomy. Then he tulked

about the D.M.K, helping some Cong-
rcss members to be elected to Parlia-
ment. 1 hope he has not forgotten the
fact that the D.M.K. was at that time
fighting the elections along with the
Congress and it has perhaps helped the
D.MK. also,

SHRI G. A. APPAN : We cannot
forget it. The only thing is we shouid
continue that and never try to fritter
it away.
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SHRI K. C. PANT : If he has not
forgotten it, T will not pursue the mat-
ter {urther.

Sir, Shrimati Purabi Mukherjee has
referred to the situation in Manipur not
merely in the context of the President’s
rule, but she has taken a long-term
view of the problems of Manipur, at
least some of them. I am grateful to
her for the speech she has made. 1
am very gratetul 1o her for the interest
she takes in Manipur and I wish that
there were more friends in the House
who take this kind of decp nterest in
Manipur and other parts of North
castern India which require to be
studied in depth and whose problems
are in many ways peculiar, the prob-
lems ot a region which is cut off {rom
the rest of the country in many ways,
which is a border region and which has

been neglected tor a long time. It is
a beautiful area. Manipur certamnly is a
beautiful State, 1t has rich cultural

tiaditions, its dance, its art, and I can
assure her—she wanted me to have
sympathy for the developmcnt of Mani-
pur—that [ certainly have every
sympathy for the development of Mani-
rur. She said that the Government ot
India should be very careful about cer-
tain clements in Manipur which were
anti-national. I have found that ot
late, in the last few months, the situa-
tion in Manipur is fairly stable ang
normal. And I am glad to say that the
sentiment in Manipur has mov:d away
from a sense of alienation. The sections
are not large. They are wery small
scctions, Even amongst them the
sentiment has moved away from a feel-
ing of alicnation towards u feeling of
involvement in the democratic process
that has been started with the forma-
tion of a State of Manipur. This is
onc of the important reasons why this
Statc was formed and I hope Shrt
Appan will appreciate that. I would
submit that the present instance, in
which the Congress Party could have
tormed a Government but did not, for
good reasons, would help in showing
these elements also that our demo-
cracy functions in a very vigorous man-
ner, does not always function in a nar-
tow pattisan way.,  We keep helore us
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larger considerations of the stability of
the Governments, the intere ts of the
people of certain areas and of the whole
country, and where party interests may
not coincide with the larger intirests,
we prefer the larger interests to party
interests  And I think 1t 1s this fact
and the tact that the Congress as such
1s not 1nterested mn toppling Goveln-
ments The Central Government 1
nqt mterested 1n toppling Governments,
and 15 very willing to let Opposition
parties wherever they tormed Govern-
ments to continuc with those Govern-
ments as long as they can, 1t is these
facts which I hope will persuade even
these few iriends theie to sec the wvir-
tues of the democratic system as 1t 18
practised in our country and will aftiact
them towards it and will help to wnvolve
them 1n the whole process of the deve-
lopment of that region and our whole
country through the process of demo-
cracy and towards the goals which we
have set ourselves These are the points
which were made 1n the debate, and,
Sir, T do not want to go outside, stray
outside the narrow confines of the sub-
ject before us

MR DEPUTY CHAIRMAN  The
question 15
“That this Hous¢ approves  the

Proclamation 1ssued by the President
on the 28th March, 1973, under arti-
cle 356 of the Constitution, m rela-
tion to the State of Manipur ’

The motion was adopted
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GENERAL DISCUSSION

SHRI N G GORAY (Maharash-
tra) . Su 1t 15 unfortunate that State
after State 1s being thrown i the lap
of Parliament and T am afraid the Presi-
dent 15 getting turned into a babysitter
with so many howling babies to con-
tiol So lar as Manipur 1s concern-
ed

SHRI K C PANT My colleague 1s
better suited to do babysitting

SHRI N G GORAY: Quite cor-
rect, the roles are to he reversed

!
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Sir I have not much to say on this
ubject because 1t 1s cxpected that this
will be only for a shortwhile, and the
Governor has expressed the hope this
1s going to be only for a brief interval.
So far as the report of the Governor
i1s concerned, many Members have ex-
pressed their opuuon 1 would only
say that I found that this report was
a little self-contradictory 1n the sense
that he had recommended a brief spell
of Presidential 1ule 1n the hope that
matters wil get straightened out, but
I find on page 8 of his report he has
stated that there 15 a great deal of
tragmentation of society, loyalties to
groups and individuals are often stron-
ger than loyalty to party, rivalries
between individuals  within the same
party are strong and corruption, which
1s the mam cause of defection, 1s un-
fortunately even more rampant in Mani-
pur poltical system than elsewhere” I
do not know it all these charges are
true how this brief spell of Presiden-
tal rule s going to mend matters

The narrow loyalties will be there.
the tendency to be influenced by money
ctc will be therc, the groups and all
soits ot things will be there Really
I am afraid, when I think of Manipur,
that 1t may not be possible mn a short
pertod to eradicate all these anti-social
tendencies  Manipur becomes a very
difficult subject indeed, not because the
vallous groups are not finding 1t casy
to adjust themsclves, but because 1t
happens to be a very sensitive area.
What Shrim it Purabi Mukhopadhyay
said 15 very wlll tahen It 15 on an
mternational  border and  theje are
various nfluences working there  The
only saving grace 1 that Bangla Desh
1s on our side They are not likely to
encourage any antr-Indian  or anti-
naftonal tendencies to grow On the
other side we have Burma which s
also a friendly country  Therefore all
those countries which want to sort of
fish in tioubled waters will not get any
opportunity which they would have got

had Bangla Desh not been liberated in
time

The other things are there I do not
know to what pass Manipur affamrs have
come, because so far as the report



